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CRI M NAL APPEAL NGCS. 622-624 OF 2003

Ani|l Sharma and Os. Appel I ant (s)
VERSUS

State of Jharkhand Respondent ( s)
(Wth application for bail)

Wth Crimnal Appeal No.798 of 2003
(Wth office report)

Date : 04/02/2004 This Appeal was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE ARI JI T PASAYAT
For Appellant (s)M. Sushil Kumar, Sr.Adv.
M. P.D. Sharnma, Adv.
( Mentioned by )
M. R K Mheshwari, Adv.

For Respondent (s)M. Mani sh Mohan, Adv.
M. Ashok Mat hur, Adv.

M. Vishwajit Singh, Adv.
UPON hearing counsel the Court made the follow ng
ORDER

At the request of |earned counsel for the appellants, the matters are adjourned by four weeks.
Learned counsel is pernitted to file the translated copies of the relevant records.

(Neena Verma) (Vijay Aggarwal)
Court Master Court Master



